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Seventeenth Loksabha

pan>

Title: Shri N.K. Premachandran raised point of order under Rule 376 and
Rule 66 of the Rules of Procedure and conduct of Business in Lok Sabha

regarding introduction and passing of the Bills.

SHRI N. K. PREMACHANDRAN (KOLLAM): Madam Chairperson,
I have a Point of Order.

HON. CHAIRPERSON : Under what rule?

SHRI N. K. PREMACHANDRAN : It is under rule 376 and rule 66 of

the Rules of Procedure and Conduct of Business in Lok Sabha.

Madam Chairperson, as per rule 66, a Bill which is dependent
wholly or partly upon another Bill pending before the Houses may be
introduced in the House in anticipation of the passing of the Bill on
which it is dependent, provided that the second Bill shall be taken up for
consideration and passing in the House only after the first Bill has been
passed by the Houses and assented to by the President. I am quoting rule
66 because of this reason. Kindly go through clause 3, clause 4, clause 6,
and clause 7 of the Bill. Clause 3 of the Bill says that the national board
to be constituted under sub-section 1 of Section 15 of the Surrogacy Act
shall be the national board for the purpose of this Act. Where is the
Surrogacy Act? The Surrogacy Act has not been passed. The Surrogacy
Bill is pending before the Upper House. That has not been passed. How
can this House pass a law depending upon another law?
(Interruptions) Madam, let me please elucidate my case.

(Interruptions)
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AT AT - 310 FaT faan g1 simue i siei 1 HidhT fHren,
3t QN Tawl Bl dlaH diforu|

SHRI N. K. PREMACHANDRAN : My point is that this Bill cannot
be taken for consideration. This Bill cannot be discussed. My Point of
Order 1s, this Bill cannot be taken for discussion. Why? It is because we
are depending on another Act, that is, the Surrogacy Act, which has not

come into existence. That is still pending in Rajya Sabha.

HON. CHAIRPERSON: I will draw the attention of hon. Speaker, and

we will get back to you. Let us continue with this now.

SHRI N. K. PREMACHANDRAN : Madam, let me eclucidate my
point. The Speaker can very well suspend rule 66. There are so many
precedents in the House by which rule 66 was suspended, and then the
Bill was taken for consideration and passing. No Surrogacy Act is there.
We are going to pass a Bill, depending on an Act which is not in
existence. We are referring to an Act which is not in existence. It is
identical to the Surrogacy Bill, which is pending before the Rajya Sabha.
It is improper, it is unfair, and it is not the propriety of the House
actually. How can it be passed? Suppose the Bill is passed, then what
would be its impact because another Act is not in existence. That is
pending before the Rajya Sabha. Rule 66 1s very clear about this. In such
a case, the other Bill has to be passed by both Houses and assented to by
the President, and then only, this Bill can be taken for consideration. If
that be the case, what is the propriety of this House in legislating or
taking into consideration and in passing of this Bill? So, it is quite
unfair. It is not as per the legislative practices. There are precedents in

the House by which the hon. Speaker has suspended rule 66. But at the
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same time, without suspending rule 66 this Bill cannot be taken for

consideration. That is my point.

So, my submission is, kindly defer this Bill for some other day till
the ruling comes. Let the ruling on this issue come. Then only, this can
be taken for discussion. Otherwise, it i1s not fair on the part of the

Government.
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A JUTUA : T o 2 MUt 9a1 fear g1 ) fod g g &
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AT HTUT : 3MMOH! SiaTd (7 Se, 3t 39 fod R == gH
difoTu |
SHRI MANSUKH MANDAVIYA: Madam, the point is this. G111

foa A gu B Ufgn a8l g1 a8 g guT H UfS g1 Al guT 3 39
qivd R fea g1 ... (aum)

A gyl - Dae oft, O3t o 2 are ¢ o 1 gg 9 A
2| e S, 3rd 3y S|

HON. CHAIRPERSON : Nothing is going on record.
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